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of India & others ...

Hon'ble ¥r. A.K. Sinha, Member-J.,
Hon'ble Mr. B.X. Singh, Member-A.

(By Hon'ble A.K. Sinha, Vember-J).

The applicent herein, an accounte clerk-cum- i
typist of Nehru Yuva Kendra, Readaun, seeks directions mz—

nst respondants that the applicant be not transferred to i‘ha. "“'
'lehru Yuva Kendre Sangasthan' and his services be not temx z
nated and that he be paid his salary regularly bes:tdea a.rmas-*“
rs etc, |
2. Wo have perused-the pleadings of the parties and thﬁ

relevant documents smnexed therewith besides the rejoinder

filed by the applicant and we have also heard the learnmed

coungel for the respondants Shri K.C. Sinba, Advocate, who :
submitted that this tribunal has got no jurisdiction to ente~
rtain this application since the applicant is an employee of
Nehru Yuve Xendra, Badaun, and that his ssrvices have been |
placed with Nehru Yuva Kendra Sangathsn which is a registers
Society under the Societies hegigtration Act,1860 and the 898
m its own service regulations to govern the terms a.m '@__._:ff
ditlma of services of the employese working in ‘Eha ! endz
as sm. -thiﬁ Trlhtma.l hes gat no JWiﬂﬁi*@_;




without substancs.

4, In the conspectus of facte and EIW -

is quite clear that Lue “Neharu Yuva Yendra Sm "

f G g ulations governing the terms and cmdition_a ol services af
| .s:w e T the suiployees working wnder the 'Kendred'. | gt
‘“,.; | | : o. Admittedly, the applicant is an emplowa
"' 3 of Nehru Yuva ¥endra which is not a civil post under the |
F mion. This Tribunal has no jurisdiction, in our view &nd
opinion, %o entertain the grievances of an employse of a
; Socisty or such an institution unless notification envisa-
AT ‘ ged by Sub-section (2) of Section 14 of the Administrative
{ Tribunals Act, 1985 is issued. That being the position in
% «’ law, the present application is not entertainable 'by this
B Tribunal.
“9 _ 6. That being the position, we accordingly order and
" | direct that lst this application be returned to the a.pplimn
at for filing/presenting it, if so advised, befors propsr
forun or court of cmﬁétent. jurisdiction. With this ﬁlmﬁv
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tion, the application is disposed of.




